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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: BYDERABAD BENCH:

AT HYDERABAD

ORIGINAL APPLICATION-NO,1501-0f 1996

DATE - OF-ORPER: - 30th December, - 1996

BETWEEN:

‘M.VARADARAJAN - | : .. APPLICANT

AND

The Divisional Railway Manager (Personnel),
South Central Railway, Vijayawada, '

Krishna District. .. Respondent

COUNSEL FOR THE APPLICANT: SHRI A.BICHAIAH

COUNSEL FOR THE RESPONDENT: SRI C.V.MALLA REDDY, Addl.CGSC

CORAM:
'HON'BLE SHRI R.RANGARAJAN, ADMINISTRATIVE MEMBER

HON'BLE SHRI B.S.JAI PARAMESEWAR, JUDICIAL ‘MEMBER

JUDGEMENT

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR,

JUDICIAL MEMBER

Heard Shri A.Bichaiah, learned counSel for the

applicaht and Shri C.V.Malla Reddy, learned sgtanding

counsel for the respondents.

2. The applicant in this OA has prayed this T

to issue direction declaring that .the applicant is ¢t

person known as Varadarajan alias Varadaraj
- b -
consequentlx/dlrect the respondent to select and
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in Vvijayawada Division. HeZPaséed the examination.

 Cdacekiml Cendificates,
verifying the eel#%@e and other documents produced

[y

applicant, the resﬁondents herein noticed as many a

discrepancies as to his identity.' Hence by his

dated 21.9.96 (Annexure A-1), the respondent classif]
' < IRL opplicank ™ ,
rected h%miﬁo -approach the cg
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discrepancies and di
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‘court of law to securgidecree so as to reconcile

discrepancies and inconsistencies in order to subst
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ﬁﬁg authenticity aﬂﬂzio process the recruitment/appo
further.
4, The applicant has not approached the c¢g

forum to secure the declaration regarding the discre

filing this OA. We feel that we cannot gi

declaration that the applicant is the same person Kk
" varadarajan or Varadaraijam. The competent forum

civil Court. It is for the applicant to satis

respondent as to the discrepancies noticed in the
dated 21.9.96 either by producing a decree fn
cpmpetent court or by producing the sufficient m

clarifying the discrepancies noticed in the lette

21.9.96. This Tribunal cannot give any reliefg
applicant.
5; The learned counsel for the applicant su
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B S. JAI}_ARAMESHWAR) (R.RAN
JUDICIAL MEMBER ADMINISTRATIVE
%V
DATED:-30th-December, - 1996
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services matters andlithezl can only approach the

administrative Tribunal for the relief "especially
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of recruitment. This is not a case of recruitment.

is a case of not identifying the correct persa

appears, the respondent felt that it 1is a ¢

impe;sonation. In such cases, this Tribunal

jurisdiction to deal with and only the Civil C
competent to deal with sﬁch_cases. Hence the appl
directed to approach the competent court as directeg

respondent in his letter dated 21.9.96.

6. With these observations, the 0OA is dismil

the admission stage itself. ©No order as to costs.

Dictated in the open court. | i
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the Divisional Railway Manager (Persen
Dis trin: '

1,
Central Railway, Vijayawada, Krishna-

2,

3, One copy to Sri. C,?.Mélla Reddy, Addl. CGSCL CAT, Hyd.
4, One copy to Library, caT, Hyd. : ' ' '
5, One copy to Hon'ble Mr. B.S;Jai‘Pardméshwar

Hyd .

6. One spare copy.
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On= copy to Sri. A.Bichaiah, advocate, CAT, #yd.
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